
IN THE HIGH COURT OF JUDICATURE AT MADRAS

DATED: 28.06.2022

CORAM :

THE HON'BLE MR. JUSTICE M.DURAISWAMY
AND 

THE HON'BLE  MR. JUSTICE  SUNDER MOHAN

W.P.No.13942 of 2022
and

W.M.P.Nos.13196, 13197 and 13294 of 2022

1. P.Mohanraj
2. P.Danaraj
3. K.R.Meenakshi   .. Petitioners
 

v.

1.  The Registrar,
    National Company Law Tribunal,    
    Chennai Bench, Chennai.

2.  Axis Bank Limited,
    Corporate Banking Branch,
    Karumuthu Nilayam, Ground Floor,
    No.102, Anna Salai, Chennai – 600 002.
    Rep. By its Auhtorized Signatory
    C.Sivakumar.

3.  V. Mahesh

4.  State Bank of  India,  
    Stressed Assets Management Branch,
    Red Cross Building, II Floor,
    No.32,  Montieth Road, 
    Egmore,  Chennai – 600 008.

5.  SBI Global Factor Limited,
    Metropolitan Building, 6th floor,
    Bandra Kurla Complex Bandra East,
    Mumbai – 400 051.

6.  India Factoring Limited,
    Unit No.401, Windsor House,
    Off. CST Road, Kalina,
    Santacruz (E), Mumbai – 400 01.



7.  Insolvency and Bankruptcy Board of India,
    7th Floor, Mayor Bhawan,
    Shankar Market, Connuaght Circus,
    New Delhi – 110 001.

8.  Mr.Lakshmanan Krishnan (Liquidator)
    Regn No: IBBI/PA-002/IP-N00783/2019-2020/12511

... Respondents

Writ Petition filed under Article 226 of the Constitution
of India praying for issue of Writ of Certiorarified Mandamus,
calling for the records relating to the order dated 30.05.2022
made  in  I.A.(IBC)/310(CHE)/2022  and  I.A.No.1266/IB/2020  in  MA
936/19 in CP/507(IB)/2017 passed by the 1st respondent herein and
consequently  forbear  the  respondents  from  proceeding  further
against M/s. Diamond Engineering (Chennai) P Ltd. in view of the
said order.

For Petitioners     : Mr.Y. Deva Arul Prakash

        For Respondents  :  Not Ready in Notice – R1 to R3 &
 R5 to R7– for R1 

          Mr.Pranavacharan – R4 
for Mr.  Vipin Warrier  

O R D E R
(Order of the Court made by  M. DURAISWAMY, J.)

 Mr.Y. Deva Arul Prakash, learned counsel appearing for the
petitionesr has given a letter dated 27.06.2022  to the Registry
for  listing  the  matter  under  the  caption   'for  withdrawal'.
Accordingly, the matter has been listed today  under the caption
'for  withdrawal'.   Further,  The  learned  counsel   also  seeks
permission of this Court to withdraw the Writ Petition as not
pressed and also made an endorsement to that effect. 

2.   In view of the same, the  Writ Petition is dismissed
as  not  pressed.   No  costs.   Consequently,  connected
Miscellaneous Petitions are closed.

Sd/-
Assistant Registrar(CS-IX)

//True Copy//

Sub Assistant Registrar
Rj



To

1.  The Registrar,
    National Company Law Tribunal,    
    Chennai Bench, Chennai.

2.  The Auhtorized Signatory,
    Axis Bank Limited,
    Corporate Banking Branch,
    Karumuthu Nilayam, Ground Floor,
    No.102, Anna Salai, Chennai – 600 002. 

3.  State Bank of  India,  
    Stressed Assets Management Branch,
    Red Cross Building, II Floor,
    No.32,  Montieth Road, 
    Egmore,  Chennai – 600 008.

4.  SBI Global Factor Limited,
    Metropolitan Building, 6th floor,
    Bandra Kurla Complex Bandra East,
    Mumbai – 400 051.

5.  India Factoring Limited,
    Unit No.401, Windsor House,
    Off. CST Road, Kalina,
    Santacruz (E), Mumbai – 400 01.

6.  Insolvency and Bankruptcy Board of India,
    7th Floor, Mayor Bhawan,
    Shankar Market, Connuaght Circus,
    New Delhi – 110 001. 

+1cc to Mr.Jaurudeen, Advocate, S.R.No.40257

W.P.No.13942 of 2022
W.M.P.Nos.13196. 13197 and 13294 of 2022

MG(CO)
UMA(12/07/2022)


